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rosi offic i  savings bank  (second
AMCNDMtNT) RULES.

SHRI MT1RAJ SINGH CHA UDHURY :

With vour permission. Sir, on behalf o f 
&»i«M K. R. Ganesh,

1 I'tg to lav on  the Table—

( h  A copy of the Post Office Savings 
Banks (Second Amendment) R uks,
1972 (Hindi and Fnglish vctsion,) 
published m Notification N o. 
Ci.S R  281 in G azette of India 
dated the 11th March, 1972, u n d 'r  
sub-section (3) o f section J5 o f  the 
Government Savings Banks Act, 
1873 [Placed tn Librarv See N o. 
IT  -1496'721

(2) (i) A copy of the Report o r the
Comptroller and Auditor 
General of India for the year
1970-71—Union Government 
(Railways), under article 15*
(1) o f the Constitution

( i i) A copy of Appropriation 
Accounts Railways, for 1970- 
71, Part I-Rcview.

(in) A copy o f  A ppropriation 
Accounts, Railways, for 1970- 
71, Part 11-Defailed Approp
riation Accounts.

(tv) A copy o f Block Accounts 
(including Capital Statem ents 
Comprising the Loan 
Accounts) Balance Sheets and 
Piofit and Loss Accounts, 
Railways, for I97(K71 [Plated 
In Library. See No. LT— 
1497/72]

(3) A copy of the following Reports o f 
th<* Com ptroller and A uditor 
General o f India under article 151
(I) o f the Constitut.on '—

(f) Report (Hindi version), Cen
tral Government (Commercial) 
for the year 1969-70 consist
ing o f  the following parts *—
(a) Part I-Introduction,

(c) P art 111-Appraisal of thtf 
working of the N ational 
Piojccts Construct! n 
Corporation Limited

(d) P art IV-Appraisal of the 
woiking o f  the National 
Newsprint and Paper 
Mills Limited.

(e) Part V-Tnstrumentation 
Limited

(u) H indi version o f A udit
Report (Commercial) 1970
consisting of the following
parts —

(a) P art I-Introduction.

(b) Part I< Comprehensive 
appraisal on the working 
of the National Build
ing Construct on Cor
poration

(c) Part Ill-Comprehensive 
appraisal on the woiking 
of the Shipping Corpora
tion of Ind ia Limited

(d) Part IV-Comprchensive 
appraisal on the working 
o f the National M ineral 
Development Corpora
tion Lunited-

(e) Part V*Comprchensive 
appraisal on the working 
o f the Heavy Fltctricals 
(India) Limited. [Placed 
in Library. Sec No. LT- 
1497/72]

a n n u a l  Rf p o r t  O f  D \ m o d a r  Va ll ey  
Co r p o r a t io n

THE DEPUTY M INISTER IN  TH E 
M INISTRY O F IRRIG A TIO N  A N D  
POW ER (SHRI B N  JCUREEL). On  behalf 
o f D r, K  L R ao,

1 î eg to lay on the Table —

tb) Part II-Appraisal o f  the (I) A copy o f  the Annual Report 
woiking of the Mogul (Hindi and English versions) o f the
Line Limited. Damodar Valley Corporation and
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Audit Report on the accounts 
thereof for the year 1969-70. under 
sub-section {5) of section 45 of the 
D am odar Valley Corpoiation Act, 
1941.

(2) A copy of ihe Budget Estimates 
(H indi and English versions) of 
the Dam odar Valh*y Corporation 
lor the year 1972-73, undci sub
section (3) of section 44 o f the 
Dan odar Valley Corp ration Act, 
1948. |Placed m Library See No. 
LT- 1498/72J

11.53 hrs.

MLSSAGFS I ROM RAJYA SABHA

SECRETARY - Sir, I have to report 
the following messages iect»ieved from the 
Secretary o f Rajya Sabha .

(,) “ In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business m the Raj>a Sabha, 
I am directed to return herewith 
the A ppropnation (Railways) Bill, 
1972, which was passed by the 
Lok Sabha at its sitting held on 
the 16th M arch. 1972, and trans
mitted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommend
ations to  make to the Lok Sabha 
in regard to  the said Bill.”

fii) “ In accordance with the provisions 
o f  sub-rule (6) of rule 186 of the 
Rules o f Procedure and Conduct 
o f Business in the Rajya Sabha
1 am directed to return herewith 
the Appropriation (Railways) No, 2 
Bill, 1972, which was passed by the 
Lok Sabha a t its sitting held on 
the 16th March, 1972, and trans
mitted to  the Rajya Sabha for its 
recommendations and to make to 
the Lok Sabha in regard to the 
said B ill.”

(iii) “ In accordance with the provisions 
of rule III o f  the Rules o f  Proce
dure and Conduct o f  Business in 
tfee'ftajya Sabha, I am directed to 
enclose «  copy a t  ihe Arm ed

Forces (Assam and M anipur) 
Special Powers (Amendment) Bill,
1972, which has. been passed by the 
Rajya Sabha a t its sitting held on 
the 18th March, 1972.”

ARM ED FORCES (ASSAM A h D  
M ANIPUR) S P K IA L  POWERS 

(AMrNDMENT) Blf L

(A s PASsrD  b y  R a jy a  S a b iia )

SECRI TARY : Sir, I also lay on the
Table of the House the Armed Forces 
(Assam and M anipur) Special Powers 
(Amendment) Bill, 1972, as parsed by 
Rajya SabJia

11 54 hrs

G EN hRA L B U D G ET- GENERAL 
DISCUSSION—Contd.

MR SPEAKER : We icsmne the dis
cussion 011 the G eneral Budget. Shri 
Samar Mukherjee to continue.

SHRI S \M A R  M U K H FRJLE 
(Howrah) : I am coming to the two major
pioblems of mass poverty and mass un
employment Last time in his Budget 
speech the Finance Munster admitted that 
this twin problem o f mass poverty and 
mass unemployment remained as acute as 
ever

But as in the last budget, so in the 
present budget also, we do not see any 
seriousness to  tackle these serious problem 
in the manner they deserve attention . 
Poverty cannot be removed unless the social 
system is basically changed, unless the old 
feudal land relations are changed, fedda- 
lism is completely eliminated and progres
sive and radical land distribution is 
complete. In  these respects, this budget 
has completely failed. Even in imposing 
burdens o f taxation on the rural rich, that 
has not yet been done. The Government 
has simply escaped the responsibility by 
setting up one committee to go into this 
question, so that they are not faced with 
any opposition from those sections parti
cularly a t  S tate levels, where even many 
Congress ministers are linked up with 
feudal interests an d  m any are representatives


